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O.A.No.865/93 	 Dt.of Judgement: 	95 

!JUDGEMENT 

As per Hon'ble Shri AV Haridasan, Member(Judl.) 

The applicant who weLs engaged as a casual mazdoor 

under the first respondent from 11.7.1991 onwards and had ren-

dered a service of 429 days was retrenched from s6rvice 

by the impugned order dated 11.3.190 with effect from 12.3'.93 

for want of work and as he was slad said to be the junior most 

casual mazdoor. The applicant states that he is -neither the 

junior most nor is there want of work requiring his retrenchment 

and that the impugned orde'r"was. issued pursuant to th-letAter 

issued by the third respondent dated 38.2.1993 (Annexure A-Il 

to the OA) to the DE, STSR Hyderabad stating that, in spi'te of. 

instructions issued from- the CGMY1's office to all field 'u.if'*. s' 

that engagement of casual mazdoors on muster rolls after 1 3 

was totall y banned, it was notEd that several field units 

were continuing to engage casual mazdoor under ACG.17 and that.'.:. 

the said practice was contrary to the instructions. The aiSplia6r 

states that in the'retrenchment notice, his position in the'. 

seniority of casual mazdoors of territorial Nizamabad Telecom 

District is not mentioned and therefore, it is not poss~ible to 

find that his retrenchment was necessitated for want of_.work 

and he being the junior most. According to him, he has been 

retrenched without following mandatory provisions of Se&~Aon 

25(f) of the Industrial Disputes Act, as also, in viclation of 

Art.14 of the Constitution of India. Therefore, the applicant 

pr 
I 
ays that the impugned order of termination datpd.-11.3.3993 

may b~e set aside and the respcndents be directed to rei'n~sipte 

the appli~cant with full'backwages as if he continued in servi-.te' 

and protection of seniority showing his name at the appropriate 

place in 'the seniority list of casual mazdoots pertaining.to  

his territorial telecom District to which he belonged. 
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Copy 'to:- 

 The Asst. Engineer 	CXL-Mtca.(O/D)-I, 	Hyd-004. 

 The Dividional Engineer, CXL Mtce. 	Tale-Bhov2n, Hyde 

 The Director, Mtcu. 	STSR 6-1-85/10 2nd Floor, Saif2bad, 
Hyd-004. 

 The Telecom Distt. 	Engineer,Nizamaosd-050, 

S. One copy to Sri. C.Suryanar2yana, 	advocate, CAT, Hyde 

 On@ copy to Sri. N.V.Ra~havae Roddy, 	Addle CGSC, CAT 	Hyd 

 One copy to Library, 	CAT, Hyde 

8* One Spare COPY, 

Rsm/- 



O.A.865/93 	 ..3 ... 

O.A. 851/93 has been filed by an applicant similarly 

situated like the applicant herein which we have disposed of' 

today by separate orders. ks the pleadings and cortentions 

raised in this CA and CA 051/93 are similar in all aspects and 

-mut 	 Ll as.our observations in OA851/93,mutatiq 	andis wi' be 

applicable to the.facts .of this case a~so, we dispose of this ' 

CA on the same lines with the.following directions: 

A "The respondents are directed to include the name 

of the applicant at an appropriate place commensurate- 

witA ihe'lengtfi of his serx;ice in the list 

of c~sual kBID mazdoors kept under the fourth 

respondeni and to re-engag~ the applicant as-and 

when work become~s available anywhere in the 

Division in preference to casual mazdoors 

with lesser length of c9sual service than the 

applicant." 

No order as to costs. 

'(A.~BGO ~THI) 	 (A.V.H.z%RIDASAN) 	4- 

Member(Admn) 	 Member(Jddl..) 	.6 k 

Dated. 	 1995 

MVI 	 Ty 	/YQ ~7? 
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to . . - 10) - - 
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TYPED BY 	 COMPARED' BY 

CHECKED PY 	
APPROVED BY 

RATIVE TRILDUNJAL 
IN THE CENTRAL ADMINIHT 

HYDER,̀ ABAD SENCH 

THE 	HON'BLE MR. A.V.HARID--'~SAN : MEMBER(J) 

A NiD 

THE HON'BLE MR.A.B.GORTHI 	
MEMSCR(A) 

DATED 

E 

ORBE-RJOUDGE.ME NT 

M.t;—R —.P-7CP NO 

O.A . N~,-. 

Admt\tted and Interim directions 
issId 

A llowed 
Li 
Disposed of with Directions 

Dismiss d 

Dismissed \a-qw ithdrawn 
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Dismissed f r Default. 

Rejected/Orde ad 

No order as to costs- 
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